FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF GUJARAT OLEO CHEM LTD.

RELEVANT PARTICULARS
1. NAME OF CORPORATE DEBTOR Gujarat Oleo Chem Ltd.
2. DATE OF INCORPORATION OF CORPORATE DEBTOR 19/12/1996
3. | AUTHORITY UNDER WHICH CORPORATE Registrar of Companies, Gujrat ,Ahmedabad
DEBTOR IS INCORPORATED /REGISTERED
4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY | CIN:-U24110GJ1996PLCO31334
IDENTIFICATION NUMBER OF CORPORATE DEBTOR
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL | REGISTERED OFFICE
OFFICE (IF ANY) OF CORPORATE DEBTOR Plot no.654-656,2019-2027 GIDC Panoli
Bharuch-394116, GUIRAT
PRINCIPAL OFFICE
B-817, Samartha Aishwarya, Opp.Highland Park,
Oshiwara, Lokhandwala, Andheri-W,
Mumbai-400 053, MAHARASHTRA
(Correspondence to Corporate Debtor for all purpose
may be sent to Principal office only)
6. INSOLVENCY COMMENCEMENT DATE IN RESPECT | April 13,2017
OF CORPORATE DEBTOR (AS per the Order of Hon NCLT-Ahmedabad dated
13/4/2017 in  Company petition No. (IB
04/NCLT/AHM/2017
7. ESTIMATED DATE OF CLOSURE OF INSOLVENCY | October 10, 2017
RESOLUTION PROCESS (180 days from Insolvency Commencement Date)
8. NAME, ADDRESS, EMAIL ADDRESS AND THE | Rakesh Chaturvedi
REGISTRATION NUMBER OF THE INTERIM | Reg no: IBBI/IPA-001/1P-00234/2016-2017/1336
RESOLUTION PROFESSIONAL Address : Paresh Rakesh & Associates
103,Namrata CHS, Bldg No-15, Shashtri Nagar,
Link Road , Goregaon West, Mumbai -400104.
Email : rakesh@pareshrakesh.in
9. LAST DATE FOR SUBMISSION OF CLAIMS April 27, 2017

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the commencement of a

Corporate Insolvency Resolution process against the M/s Gujarat Oleo Chem Ltd on April 13, 2017.

The creditors of Gujarat Oleo Chem Ltd, are hereby called upon to submit a proof of their claims on or before April 27,

2017 to the Interim Resolution Professional at the address mentioned against item 8.

The claims may be submitted in the Scheduled Forms B,C,D and E in terms of Regulations 7, 8 and 9 of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 by the Operational
Creditors, Financial Creditors, Workmen or Employees and Authorized representative of workmen and employees
respectively, as the case may be. The aforesaid regulation and relevant forms are available on website www.ibbi.gov.in of

The Insolvency and Bankruptcy Board of India

The financial creditors shall submit their proof of claims by electronic means only. The operational creditors, including

workmen and employees, may submit the proof of claims by in person, by post or electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date : April 14, 2017

Place : Mumbai

Sd/-
Rakesh Tulsidas Chaturvedi

Interim Resolution Professional
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FORM A
PUBLIC ANNOUNCEMENT
[Limiar Reguiation & af e ksehecy and Barsknyicy Aoard of o jisolaencgy
Resokation Process for Corporale Persars) Regwalions, 2016]
FOR THE ATTENTION OF THE CREDITORS OF GUJARAT DLED CHEM LTD.

RELEVAMT PARTICULARS
1. NAME OF CORPORATE DERTOR | Gluarat Dbea Ghen Lbd, |
2.| DATE UF IRGORPURATION UF 1912156
CORPORATE DEETOR
3| UTHORITY URDER WHICH hegistrar of Gompanies, Gugarar,
GORPORATE DERTOR IS Ahmedsasad
INCORPOAATED /REGISTERED
4| CORPORATE IDENTITY MUMBER CIN: U241 10GJ1596PLE 031334
LIAITED LBILITY IDENTIFICATION
NUMBER ¥ CORPORATE DEETCR
5.| AIDRESEOF THEREGISTERED Reqisiered Office: Pt No. 654-658,
QFFIGE BHD PRINGIPAL OFFIGE 2078212 T GIDG PanokBlaru -

(IFANY) OF CORPIRATE DEETOR 194116 Gujaral.
PrincipalOffica: B-A17, famartha
Aishwarya, Opo. Highlard Park,

Oshiwara, Lokhandwala Andheri (W),
umba- 400 053, Nanarasnir,
(Comespondence fo Corporate Dedtor
fr @l purpose may be sent B Prineipsl

o Daly)

B, [INSOLVERGY COMMENCEMENT April 13,2077 (A5 per the Orderaf Han
DKTE IN RESPEGT OF NCLT-Amedanad dated 13/4/2017
CORPORATE DERTOR N Company pefition Mo, (BO4NGLT/

AHMA0TT
7| ESTIMATEDDATEOFGLOSURECF | Oclaber 10, 2017 (180 days Tom

INSOLVENCY RESOLUTICN PROCESS | hioherncy Commencersent Dal)

.| NAME, ALDRESS EMAILADDRESS | Riakesh Chatuivedi Feg no  IBBLPA-
AND THE REGISTRATIONNUMEER C07IP-00Z34/72016-201 71336

(IFTHE INTERIM RESOLLITION Aiiress Paresh Fakesh & Assnciies
PROFESSIONAL 103, Namrata CHS, Big No.*5. Shashin
Hagar, Lnk Raad, Goregaan (W), Mumial -
400104 Emeal: rakeshd® pareshrakeeh in
LAST DATE FOR SUBMISSION April 27,2007

OFCLAIMS

Notice &5 hereby given that the National Gompany Law Tribual, Ahmedabad Banch has
ordered the commencement of 2 Cmrate Insolvency Resnlution process againg: the
s Gugarat Oleg Chem Lid on Apeil 13,2017

The credibars of Gujaral Oleo Chem LI are nmabg called upan o suzemd a prood of thelr
claims on or betore &gl 27, 2017 tathe In reniulinn Professonal at the adoess
mentioned aganst ten 8.

The clarns may be submited i the Scheduled Foermz 8.6, and E in berms al Regulaions
7,8 and 9 o the Insclvency and Bankrupicy Board of india (Insalvency Resolition
Prociss far Corparate Persons) Regubttions, 2016 by the Operational Creditors, Financial
Credilors, Wxkmen or Empoyess and Auhorized represendative of warkmen and
employses respeclively, a5 ihe case rexy be. The alomsak rguiation and reeeant ks
ane avalablis on websile v bhi gavn of The Insalvincy and Bankrupley Baard of India,
The fimancial creditors shall submit thair prosf of clams by dectronic means oaby. The
aparafinnal creditors, including workamen and employsas, may submi the proaf of clhims
fnyin person, by post ar electronic mams.

Subsmizsion of fakzs or misksadng proos of clam shal atiract penaliiss, o

Place: Mumbal Rakesn Tulsides Crafurved
[t 14-04-2017 Iekirim Ficanliiis Prodesionsl
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